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Title: Further discussion on the reported dilution of Mahatma Gandhi National Rural Employment Guarantee Scheme raised by Shri Sankar Prasad
Datta on the 9" December, 2014 (Discussion concluded).

HON. DEPUTY-SPEAKER: The House will now take up Item No. 23 — further discussion on the reported dilution of Mahatma Gandhi National Rural
Employment Guarantee Scheme.

Hon. Minister to reply.

THE MINISTER OF RURAL DEVELOPMENT, MINISTER OF PANCHAYATI RAJ AND MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): Hon. Deputy-Speaker, Sir, more than 20 hon. Members participated in this discussion under Rule 193 about
MGNREGA's functioning...(Interruptions)

SHRI MALLIKARIJUN KHARGE (GULBARGA): Sir, this discussion was not concluded. Some hon. Members are yet to speak. They must be allowed to
speak.

HON. DEPUTY-SPEAKER: Already many Members have spoken on it.
...(Interruptions)
HON. DEPUTY-SPEKAER: The next item is also discussion under Rule 193. We have to take up that also.
SHRI MALLIKARIUN KHARGE : That is a different thing. There may be many items...(Interruptions) It is not good.

HON. DEPUTY SPEAKER: Many Members have spoken on this discussion. But if there are some more Members who are interested to speak on this
discussion, they may lay their written speeches on the Table of the House. As a special case, we will allow it. Now, the hon. Minister has already
started his reply. Let him continue. The reply is more important. Many Members have raised their points. Let him answer that.

SHRI MALLIKARIUN KHARGE : We waned to speak on what are the defects, how they are diluting this Act, etc. The hon. Minister is well aware. He
himself has appreciated this Act. He knows the difficulties of this Act as to how to implement it. Therefore, at least, you accommodate some more
hon. Members to speak on this discussion. For eight days, you have been prolonging it. The House might have discussed it hardly for three hours.

HON. DEPUTY SPEAKER: Khargeji, we have discussed it for four hours. The record is there. As per our record, two hours were allotted for this
discussion; and we have already taken four hours to discuss it. Now, let the Minister continue.

Those hon. Members, who are interested to lay their written speeches on the Table of the House, they may do so. They will be recorded in the
proceedings.
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*SHRI ABHDIT MUKHERJIEE (JANGIPUR): MGNREGA conceptualized by UPA Govt. in 2005 was its Flagship Programme. MGNREGA has since its
inception brought metamorphical changes in the rural hinterland especially amongst the poor, landless and unemployed people in lakhs of villages.

The Preamble of Act provides for enhancement of livelihood security of households in rural area by providing at least 100 days of guaranteed
wage employment in every financial year to every household whose adult members volunteer to do unskilled manual work.

The NREGA Act is focusing on providing guaranteed employment and not asset creation.

The NREGA Scheme is dovetailed with Panchayati Raj Scheme as the element of local planning of NREGA involves Gram Panchayat in

execution of certain works. Another important feature is that it commits itself to have 1/3" of the beneficiaries as women. Most of important of all is
that the scheme as inbuilt feature of Transparency and Accountability through social audit which can be used by the administrators and the
executive as a tool of self correction.

The Act outlines the work to be taken up the water conservation and harvesting; drought proofing and irrigation canal works, renovation of
traditional water bodies, land development, flood control and rural connectivity. There is ample scope for these works in rural areas. The labour
material ratio was envisaged as 60:40. However it is understood that this is being changed. If the material ratio is increased it will be in
contravention of the Act's objective as the labour component will be replaced swiftly under this garb with machines as material usage in certain case
will involve machines like concrete mixing. Thus despite of asset creation there will be large number of people who will be left without employment.

We have been observing that despite of allocation the Government has drastically reduced the release of funds for NREGA thereby not
providing wages to several days to these poor rural folks. It has forced even CM (Tripura) and several other eminent economists and activists to sit
on dharna.

Global Hunger Index report by International Food Policy Research Institute (IFPRI), which highlighted MGNREGA as one of the key reasons
why India's proportion of underweight children (below the age of five) has come down from 43.7% in 2005 to 30% in 2014. The report detailed how
the world failed to achieve 15 of the 21 Millennium Development Goals, decided in 2000, to be achieved till 2015. It also laid out the agenda for the
next 15 years. One of the three goals it stressed on was the provisioning of social safety nets.

MGNREGA is essentially a social safety net provided by the Government since 2005. The idea is that rural people who are unable to get a job,
especially during a lean agricultural season, may be able to subsist and survive such a phase instead of being uprooted from their homes.

Safeguards have been incorporated in MGNREGA to avoid abuse. One, it was prescribed that one adult member per household will be eligible
for the scheme, which involved a full day of unskilled manual labour.

Two, for a day's work, the individual would get the basic minimum wages. Roughly Rs. 150.
It is important to scrutinize the criticism levelled against MGNREGA.

The first criticism is that it is holding back India's economic growth because the outgo contributes to the fiscal deficit. Here I wish to compare
the MGNREGA allocation of Rs. 34,000 crore (which incidentally, is never disbursed fully) to the various subsidies that the critics of MGNREGA enjoy
- namely, the fuel subsides on diesel and LPG, which cost the exchequer roughly Rs. 70,000 crore. Or the fertilizer subsidies (without which food
articles would be costlier) is another Rs. 70,000 crore. So, one can easily conclude that money allocated to MGNREGA is far lesser than other direct
and indirect subsidies.

Another criticism about MGNREGA is that it is holding back India's economic growth because it has made labour cost very high. The funny bit
is that at its peak, 'high' would imply the minimum wages in the country. In fact, in as many as 12 states MGNREGA wages are below minimum
wages. So the essential argument is that "We are not able to exploit the labour due to MGNREGA." If anything, that is a reason to carry on with
MGNREGA. This actually blows the lid off the low-cost production legend of India, which is essentially built on the exploitation of rural unskilled
labour. The truth is, if the economy (including agriculture) created enough, even remotely better paying opportunities, no one would enroll in
MGNREGA, which at the maximum doles out Rs. 15,000 in a year for a family of five.

There is widespread corruption is MGNREGA. This is as true as the widespread corruption in our all segment of the society . Would any of the
MGNREGA critics use the corruption argument to disband all the perceived corrupt organisation in the country? And, pray, why not? Does it have to
do with the fact that in may cases it works, and that even if it is dysfunctional in big parts, it still maintains a semblance of order or else civic life
would quickly degenerate into chaos?



MGNREGA is making Indians lazy. Really? Only people who have no idea about how the rural poor make out a daily living can pose this
argument. Yes, there will be instances of lazy farmers, but almost always they will be rich farmers who do not line up for MGNREGA. The poorest
farmers from, say, Bihar, West Bengal etc. migrate to the rest of the country, from Kashmir to Kanyakumari, are not lazy. They optimize their time.
But often in doing so, their families are displaced, with adverse impacts on health and education. They optimize it to such an extent they would not
want to waste even a day of earning by queuing up to get a bank account opened even when it is in their own interest to do so. By the way, some
believe we should deposit Rs. 100 in their bank account and scrap MGNREGA. You could do that but will doing so make them less lazy?

This government believes in the power of the markets to solve all ills, and as such wants to do away with all kinds of doles including
MGNREGA. But NREGA is not a dole, it is a way of creating work. If the government believes otherwise, it must shut down the whole scheme by
repealing it and allow for market economics to take over. If not, then the government should reform it, taking steps to bring down corruption and
ensure strict grievance redressal.

MGNREGA directly attacks hunger by providing the supplementary income that bridges the gap between destitution and poverty. The latest
Global Hunger Index shows that India has slashed malnutrition rates by nearly 15 percent since MGNREGA was launched - the improvement in
nutrition levels among mothers has translated, as it would, into better nutrition levels for their children. Women are the prime beneficiaries of the
programme, and the substantial increase in their own disposal income has bettered indices across a wide range of measures. Moreover, by providing
employment opportunities to women when the family is stalked by economic uncertainty, MGNREGA has enhanced the dignity and role of women as
the principal providers for the family. Above all, as MGNREGA is the most important programme run by the Panchayats, inclusive growth has been
secured through a participative model that, ideally, runs from the sarpanch to the ward members of the panchayat and the community as a whole in
their gram sabhas.

There is no practical avenue for the people to demand further employment. Therefore, the availability of funds determines the amount of work
offered, rather than the other way round, and those in further need are unable to press their demand for work. In other words, instead of being a
"rights-based" programme, where anyone needing work is immediately given work (within the ceiling of one hundred days), the programme is run as
a "scheme" in which the available budget translates into the work-days available and when that quota of work-days is exhausted, generally at well
below a hundred days, there is no automatic enhancement of the budget. Therefore, if budget is not available the demand for employment also
shrinks. It should not be read as work is in less demand - in other words, the work demand is always there despite the budget is not available.

Moreover, while the Central legislation provides for the payment of a dole if employment is not made available within 15 days of work being
demanded, the burden of paying the dole has been devolved on State Governments, almost none of which is prepared to bear the burden, with the
result that this key provision has remained a dead letter. There is no incentive to ensure that all ask for 100 days to work are given.

Moreover, MGNREGA is an "employment-creation" programme, not an "asset-creation" programme. For asset creation, there are several
other schemes. That is why the success or otherwise of MGNREGA must be measured in terms of employment opportunities offered, not in terms of
assets created. Alternatively, MGNREGA could be deployed for labour component of asset-creation programmes. It should even be possible to link
private asset-creation, especially in the fields of small and margianl farmers MGNREGA.

Instead of dealing with these real issues of MGNREGA, this government has gone off on a tangent. First, it wants to change the ratio of labour
to materials to increase the use of machinery and supplies without realizing that every rupee taken from employment to pay for materials reduces
the funds available for employment and this further cuts the already low level of employment being offered under the programme. To emphasize
asset-creation at the expense of employment-creation is to undermine the very logic of this hugely popular and desperately needed programme. Yet,
mindlessly, this is precisely what this government is contemplating.

Worse, this government plans to restrict the programme to designated "backward" areas. Constituting about a third of the country. This is
ridiculous. For one thing there is already a pretty successful Backward Religions Grant Fund. It requires strengthening. Additional funds for backward
areas development should be made available to this Fund. Why shift the burden to MGNREGA?

More fundamentally, the programme in Gandhi's name is targeted at the individual is need, not the place of his or her residence. There is no
part of India where the destitute and the poor do not live. The proportion may be higher in some places than in others. But those in need are
everywhere. To deprive people of employment merely because they happen to live in the wrong place is to inflict the gravest injustice on them for no
fault of their own.

Finally, the beauty of MGNREGA lies in the self-identification of beneficiaries. Anyone willing to undertake the hard, backbreaking, unskilled
work involved in MGNREGA, toiling in the boiling sun for the pittance required to keep body and should together, has been the only criterion for
making work available. There are no tiresome, discriminatory identification procedures pockmarked with corruption and nepotism. It seems that this
Government, in the grab of tweaking NREGA and its so called innovation, will re-introduce patronage networks to run the programme.

Despite numerous hurdles, the NREGA has achieved significant results. At a relatively small cost (currently 0.3% of India's GDP), about 50
million households are getting some employment at NREGA worksites every year. A majority of NREGA workers are women, and close to half are
Dalits or Adivasis. A large body of research shows that the NREGA has wide-ranging social benefits, including the creation of productive assets.

Recent research also shows that corruption levels have steadily declined over time. For instance, official estimates of NREGA employment
generation are very close independent estimates from the second India Human Development Survey. While corruption remains a concern, experience
shows that it can be curbed, and the battle against corruption in NREGA has helped to establish new standards of transparency in other programmes
as well.

The labour-material ratio is sought to be reduced from 60:40 to 51:49 without any evidence that this would raise the productivity of NREGA
works. For the first time, the Central Government is imposing caps on NREGA expenditure on state governments, undermining the principle of work
on demand.



The Central Government appears to be considering an amendment aimed at restricting the NREGA to the country's poorest 200 districts. This
runs against a fundamental premise of the Act: gainful employment that affords basic economic security is a human right. Even India's relatively
prosperous districts are unlikely to be free from unemployment or poverty in the foreseeable future.

The new government's first budget may ring in a complete revamp of two flagship schemes of the previous Congress-led government-
MNREGA or the rural jobs scheme and the food security plan.

The signs were clear in the Economic Survey, or the pre-budget report card of the economy tabled by Finance Minister Arun Jaitley today,
which criticized both schemes and said a "revamp reorganisation and convergence of social sector scheme is needed."

On MNREGA or the Mahatma Gandhi National Rural Employment Guarantee Act, the survey noted "lack of principal role in planning, execution
and monitoring" and low awareness, resulting in "lack of ownership and ill-conceived planning."

One of the beneficiaries of the scheme is 60-year-old Paramshila Devi. The Rs. 20,000 she has earned in the last three year, doing various
jobs under NREGA, has helped her survive after her husband's death two years ago.

Work under the Act may be increasingly hard to come by, she says, but NREGA is still an important part of her life, and that of many others
here. She says, "What other work can I do? I can't do hard labour at this age. If it closes down, what are my options? The government has to give us
work".

The government has so far refused to confirm or deny any attempt on its part to rework the Act, apart from saying that projects under the
scheme need to be more productive, and linked to other government infrastructure schemes for rural areas.

The combined effect of expanded agricultural production, demand for labour from construction sector and the effect of MGNREGA has led to
tightening of the market for agricultural labour and a steady rise in real wages. Farmers sometimes complain about this. But rising demand for labour
is the only way to help the landless improve their standard of living", our ex-PM Dr. Manmohan Singh said. He said the Panchayati Raj institutions
have to gear themselves to play a central role assigned to them under the scheme and stressed the need to provide the resources to help
panchayats to perform the function effectively.

Harsh Mariwala, Chairman of consumer company Marico, in an interview to NDTV in Jan 2012, said that employment job guarantee scheme
NREGA has boosted rural sales and benefited the company immensely.

This government is weakening the rural job guarantee scheme because it was started by the UPA. The political vendetta would hurt the rural
poor whom it provides a safety net.

Tripura Chie Minister Manik Sarkar, the first CM to lead to a dharna against the dilution of MGNREGS, said his state is facing a massive cut in
funds from the Centre. He said it has come down to Rs. 650 crore from last year's Rs. 1400 crore. Sarkar said right from the beginning, vested
interests in rural areas, big landlords, money lenders, big capitalists and corporate houses were opposed to the programme. "The decision to curtail
MGNREGS will adversely affect Tripura which is the best performing state in this regard. This will not be tolerated," he said.
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&eTall llelGI3 2stol 61 Il oft @Y Jrvents eiy-eify &3 asd di sreor &t wifdior a3 38 &) 331 1z & gran seiven a1 Bk tribal/backward districts s @ 3fifire a0t @
gz &Y 281 &) #rerven 9 labor-material expenditure & trr 60::40 & arpurt @ ager @z 510:49 & smoqura 3 2xmen arsdl &) nfer wearz labour wages & fre 60
yferert & aomrer 51 gftrerer zrd asvon anedt 3 site as sft on reduce scale. #oi¥en & budget 3 o3t @t @ser @t e @ et &) s Agene Jor B erren 3 @t Y
ameeft &, amer & 2mer wwE3l & wage payments d usdl 3 suner udenoft smwell g s@ste of s @Rl @ Hoiven wrll & oy e aee I affere & wd A
1ol @ forder fen & By #otyen &t s 'right to work on demand, i.e, demand-driven employment” @l aig2r1 dle eon &

aaflur fesra aicf) St ot labour-material expenditure 3 agema emrol @1 @Rl #iE adrEn & @5 implementation agencies @t ugel @ fasen srn material expenditure &
fére 403l sigurer durable and productive assests & foraiur di arsaet Gar a2 3 ety dféser ves sy Sierpl & a2 sl Rasta sirern & Joint Secretary af aieft
oft @1 21z aern e &5 gy Sor 3 adarer 3 aw 4030 material expenditure & areiwid & arasis Brb 27 yferera expenditure &t &1 ur a1 & 3@l aAdcrd A6 g3 [ aidft sit
@t it a1 40 gferera & amef et @1 epurd durable and productive assests 3 ferrtor 3t srsaer fo zar 2, adf gt e 331 srrura 3 &=1 Afdr @t gt s T aft ordf
@3 w2 3

axdt e Al ordl [ 216 2rwr material expenditure W spIUIT @ agT@? Joiefl SRt G sige w2l &t @mifdrer wr Fd &) g1 Ader 3 Aorofter ekt Sft Ager @I AoIYEM A
3igz material expenditure @ 3fe[ur @! a@ol & 4¥ @RV @ aamre difls prima-facie material expenditure 3 it fund 3ucteer glar & 329 A cwEr 3330 fund
unutilized 35 et 8 3er: deliverance system @ dlas fasen sime el material expenditure &5 srpurd @ aglol &t @I sz aidl ust

RTI 2 fireft soresrdt & aerene @z oft e aen 8 fs labour-material expenditure ratio @t 60<:40 31 ager a2 512:49 wor 3 APz ¥ sz 3 40 yferera & amdt
waft amesht afiz 521 fmrfur 3 5 als @3 uz yferger spR uem) us oft fefar wrep &t seft @ 5 PR labour-material ratio @t 512:49 @53 = SEsn & g, PR W2 Ader
spereTal & fere 20

gam? wArs @il addition burden uZem,

cilell @t 218 Jersmor @ g fasn o 2ar & @5 labour-material expenditure ratio @t agarass a2 infrastructure projects & foratfur arersen & daa fAsn smosm 18
amet-3ma 3 s flawed argument cA™* In most areas where MGNREGA is a lifeline for the poor, there is no scope for very large projects, especially since
employment is supposed to be provided within the village to prevent migration, and ensure that households of farm laborers have a fall-back option during
the agricultural lean season.gnr3t féfar aa afiz ag anet & sra ug oot @t aner & R aeiyen 3 private sector led/financed infrastructure projects @ aft enfirer fisen
SIesn der S Rt @t agriculture assets A forrfor A5 2mer sitst smeem 21 @ Y gt dwmen & R by linking it with agriculture could lead to a renewed
exploitation of the landless.

#oieen 3 areenat 3 local governance 3 uas aid otrer Gies dt &) useft e sifa @t 3% disposal w2 substantial resources with a clear purpose f&en arn &) #eren 3 of



Rk apefior 8l @ wrPmY @ spielfda i 3 as: Brow @2 Iefda @ o wm e § aféw sifa & Rora & R e Brgia siie governance & @i standards =1
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#arcH aliell @) el gpgisier &) Qftper Bt as A Al st & AemR #ereen & sic2 local governance ©l ©IHIR 6l ©I YA O 2 3, 98 #Aldl St b sl it & oo
2 3ordbl sl YRTagar @) 39PR @l 2| A RBrb asde faa & 22 &

Foivan 31 labour-material @ ratio 3 material component @1 proportion agrass 493t wel & Frer-3rer 33P fore 2Alstel dotol vd [Aenfead (implement) @53l @1 @1
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forfer zifeemer @5 Article 243 G @1 3ccite 2o R UarRKT oot FarrT 9o ot Fizen & wu # anffa fmm afie At o & féw wisen? dure wwor & gt dt
arlt &) 2z & s o A Aelven &b Ider i ol B Bkl 3 political considerations itz umsen) s sita el el gl arct ol Uz o Bk ordl den aféw woaer
it ol & 7w caved! e @2 weri-wel @@ @1 sanction @l & o 9ER I by 3w sifa @ aaelt & eritfera T 3 usct o1 el @1 proof deir den meft
321 lfa & el B DX @ Bt o1 Aol T GG A as Al B st 2w 3 s, IR Afdensi B APVl BT Gl el 3 A @on e I DI [ ey

G191 I U IecXIoile APerel, &0 531 blockbuster contribution sft @s e & @1E a1 & &6 wage relations 31 v significant acemd Jen &) @6 aged FRD2 &
aqefior gl 3 casual labour @& wage relations 3 et fgar &, seryan 1 public works @ fére statutory minimum wages @t actual payment af st B35 minimum
wages & gfer cileil 3 siersadar el & afew agricultural wages @ substantially a@rol 3 fige & & 51131 3/ aifa ves isolated unit a1 38 @2 mainstream 3 gnfdrer &
aRm & #oren A5 wnvl of B agricultural wages 3 agkrdt g & afew wft seflor weeN B income @ agral 3 wge &t & saat dominos effect s gar &
factories afiz offices 3t wrEN @ 36ad5 &5 @1 Actor Jolt UG 261 &)

34 UG A1 Forven Ay Wit ] @Y Bler w2 wage relations 3 ang aiftt @Y garer &t wtfdrer az 28 8) wage relations &t s aifer A 3 seficr S sefemferl @ Em
arsig2 fareron aAfoaser 8 orn &) dfts as 2w Rl seffert sir seemferll & Bl & om dedicated & s o aeiven @t dilute w2at &5t adifrer &t 2t &) arelvem @Y
WISl @53 53 J91 W Feigi B bargaining power @t graerst &Y vas nforer 2t o 2 & frar ssadt 9 g1 e a1 The Labour Laws (Exemption from Furnishing
Returns and Maintaining Registers by Certain Establishments) Amendment Bill, 2014 3ftz The Apprentices (Amendment) Bill, 2014 @ uf¥e fven &  amet ama
31 39 el & e 33t sympathy afiz workers and labourers & fée 33t contempt @ f&zmen &) sorven @t dilution s2ft agar 3 33rent ves e 8 i gardt
urd] srat Sieen R asadt &

Year | No. Of No. of Person-days (In crores) | Funds Expenditure
households | household | Total | SCs | STs | Women | Available
who have | provided (In (In crores)
demanded employment crores)
employment
2006- | 214,96,072 | 211,35,164 |91 23 (33 |36 12,074 | 8,823
07
2007- | 343,15,902 | 338,98,197 | 144 |39 |42 |61 19,342 | 15,866
08
2008- | 455,18,907 | 451,15,358 | 216 |63 |55 |104 36,300 |27,251
09
2009- | 528,64,608 | 525,30,453 | 284 |86 |59 |136 45,682 | 37,910
10
2010- | 557,63,244 | 549,54,225 | 257 |79 |54 |[123 52,649 39,377
11
2011- | 503,48,382 | 498,62,775 |211 |47 |38 |102 41,564 | 37,549
12
2012- | 497,70,208 | 479,26,171 | 230 |46 |34 |1l10 38,835 | 38,977
13
2013- 220 |50 |38 |116 33,000 |38,744
14
2014- 114 |26 |19 |64 34,000 |24,294
15
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fOrDRIT 3 28 3) aiT: Ao ¥en 3 fPRTell i, @ Ao Mol &l SN &) TRAM2 i UarEt iql 3 531 <doton & @¥ 3 arear &) agl = ol Sict-miet Hfidt gons sudt 2 = Jorb
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#9IG31 @1 dlofl anfdw) Bt d wm o1 frerot &1 ferfer 3 oft sen Shftcslursier @z 317 @6 vw 3 8l crye usel i gell dar dAa Aol &, d@li s siide xe
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3ic1 3f w1 A5 wgdl avfierel Uz e cenel 61 S & 3l ardla arsigt 5 el @ eaer 3 Y gu 3¢ aiftes A st AsEn g2 Aeiven A5 el A Iucte WA SISy B
ST 8

*SHRI THOTA NARASIMHAM (KAKINADA):I wish to express my views on the important subject like MGNREGA. I wish to quote an English writer
Quotation, who quote in her novel, "If you give a man a fish he is hungry again in an hour. If you teach him how to catch a fish you do him a good
turn." Since the Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) came into existence in 2006 has only provided a man a
fish.

Since its existence, it received all-round criticisms for hardly creating assets in the rural areas. Under the programme, the ratio of wage costs to
material costs was 60:40. When 60 percent of cost was utilised in paying wages, how can it create durable assets? There no measurement of assets
creation or result of such activities, and it is only an invitation to corruption. The wage payment under MGNREGA was made on the basis of
measurement of work completed.

Over the year, fabrication of jobs cards and largescale corruption in villages, benefiting the gram pradhans and their henchmen was witnessed.

It must the commitment of any progressive Government to provide wage and self~employment opportunities in rural areas. However, MGNREGA
works should be more productive, asset creating and substantially linked to agriculture and allied activities.

Rural India, which is reeling under infrastructure deficit, genuinely needs a programme which tackles such shortcomings, especially like building
toilets, construction of buildings for gram panchayats and providing irrigation facilities. In fact, special emphasis has to be shown on quality of assets
in terms of their design, utility and durability.

This is very important. Our Hon'ble Chief Minister also promised to link MGNREGA with agriculture. I request the Government of India to
support this idea.

I want to quote the latest Economic Survey here. The survey painted a bleak picture of MGNREGA and suggested to revamp, reorganisation
and convergence of the social sector scheme. The Survey noted, "Lack of principal role in planning, execution and monitoring and low awareness,
resulting in lack of ownership and ill-conceived planning.”



I have few questions and I request the Hon'ble Minister to give clarifications during the reply. Who will decide the assets creation in rural
areas? Will the Rural Development Ministry create a list of such assets where the programme is run? And who will lay down mechanism to execute
and maintain such projects?

In order to create durable assets, convergence of the MGNREGA with the schemes of other departments are highly needed. The areas like
maintenance of assets, evaluation and impact study by third party agency to make it leakage free have to be concentrated. I request the Hon'ble
Minister to plug in all these defects while revamping the MNREGA.
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1) @otol et 2istonail @) ol %u 2} arflal bl 2RI U2 Feirell SHloH [oietled SR 3 Sid gl od ollRmI St el @ret @e 38 & @l el @l od skcib gl oI, 3 @il U2
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*3f, Ylaar sircfomer 33 (dts) : MGNREGA as the name suggests this Act was deviced to ensure that the unemployed, underprivileged common man of
rural India gets an opportunity to work & earn his living from it; which is not only an opportunity but is his/her right.
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* SHRI C.R. CHAUDHARY (NAGAUR): Mahatma Gandhi National Rural Employment Guarantee Act was passed in 2005 to provide employment to the
deserving unemployed youths of Rural area at least for one hundred days in a year. If it is not provided, Government has to pay his remuneration. In
this way, it was the first scheme, which was having legal support under the Act. The other object was to create the duration assets.

The MGNREGA started in 2006 covering 200 district of the country. In April, 120 more district were brought under this scheme. On 1st April, 2008
this scheme was given to all the district.

Key Achievements- In the last eight years 1,63,754.41 crores has been distributed directly on wage component only. During this period, 1657.45
crore man days generated and five crore house holds were benefitted. The major port of the beneficiaries from SC and ST communities 45% to 50%
of the beneficiaries are women.



Findings from the Fields-
1. MGNREGA provides work when there are limited alternate employment opportunities.
2. Increase in agriculture production.

3. Water conservation and repairing works of Tanks, canals and drainage were taken under this.

1. Low awareness of the programme and public participation.
2. Capacity building.

3. Quality, durability and usefulness of the assets.

4. Delay in wage payment.

5. Improper planning.

6. Lack of outcome based monitoring.

Although this scheme is excellent but implementation part was poor. Government should review the scheme and following points should also be
considered.

1. Timely payment of wages through Jan Dhan Yojana bank accounts.
2. Genuine unemployed persons should be given the employment.
3. Man and Material ration should be 50:50.

4.  All categories of farmers should be benefitted under Land Development works as well as water conservation works. Even in the digging
of wells all farmers should be taken care of.

5. Trained staff should be engaged in MGNREGA.

6. Corrupt practices should be curbed.

So, in my opinion MGNREGA should be reviewd.
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*SHRI PRASANNA KUMAR PATASANI (BHUBANESWAR): The Union Minister of Rural Development had said that there is a need to strengthen
MGNREGA rural job scheme as it has led to empowerment of poor people in the villages and also after taking charge of the Rural Development
Panchayat Raj and Drinking Water Sanitation, which is highly essential for the survival of poor people in the rural areas. The valuable suggestions
have come referring to rural job schemes and all necessary steps will be taken to. Strike a right balance between creation of jobs and building
durable assets through this MGNREGA scheme. some new works also be added to the scheme. However, I acknowledge that if the above cited
planning may have some problems in implementation and the Government will try to rectify the same. The issue of impending changes in the Land
Acquisition Act will be made to bring about consensus on the issue added that the Government is not against industrialization. That the interest of
the farmers should not be compromised at any cost. I am not in favour of acquisition of multi-crop lands.

There is a very good suggestion of building toilets in rural areas will be taken on war footing and massive awareness campaign will be launched for
behavioral change as far as sanitation and cleanliness are our concern and this should be done on priority basis. 78,000 villages and habitation facing
the problem and also that international expertise will be applied to solve the problem. There is no plan to dilute MGNREGA.

The Ministry has also undertaken a number of initiative with other Ministries/Departments for effective implementation of Mahatma Gandhi NREGA.
Some of the major convergence/collaborations are:

Construction of individual Household Latrines (IHHL) under Nirmal Bharat Abhiyan of Ministry of Drinking Water and Sanitation.

Construction of Anganwadi Centres as a convergence project with the Integrated Child Development Services (ICDS) Scheme of Ministry of Women
and Child Development.

Registration of work demand of MGNREGA workers through Anganwadi Sahayikas.

Convergence with Department of Sports and Youth Affairs 'Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA) scheme for construction of village
playfield.

Convergence with Integrated Watershed Management Programme of Department of Land Resources.
Discussion are being held with Department of Electronic and Information Technology to expedite internet connectivity at GP level.
Regular review meetings are held with officials of UIDAI for seeing of ADHAAR numbers of MGNREGA workers in NREGA Soft.

No matter what is in the name of the poor scheme? You implement it successfully to see better India according to Mahatma Gandhi's philosophy,
then it would be successful if this scheme is implemented.

As far as my constituency is concerned, I would like to draw the attention of the Minister to pay special attention to the Rural Poor who are living in
the biggest villages of my constituency which are Bhusandupur, Kantala Bai, Sundarpur on the tangi block of Khurdha district of the state Odisha.
This scheme should be implemented where the people are living below the poverty line.

*SHRI RAM PRASAD SARMAH (TEZPUR): The MGNREGA was enacted in 2005 with an intention to guarantee minimum 100 days employment for
the rural people. This is a flagship programme. Though the Act was passed in 2005, yet its implementation came only in 2008-09. Roughly about
18,000000 crores rupees has been paid for this scheme since it took off in 2008-09. Going by the national figure more than 50% of the workers are
women and about the same percentage as of SC and STs.

In my opinion this flagship scheme is very essential one, which aims at reducing migration of unskilled workers to towns and cities. Though a small
amount is paid as daily wages, yet for a have not, it serves as great succour for his survival. It provides livelihood to the rural poor and curtails
starvation for the rural poor.

With the growing pressure on the towns and cities, it is high time the Government raise the daily wages so that a poor can meet the rise in prices.

This year also our Government has provided Rs. 34000 crores for this scheme. But, what is tragic, particularly for any state, Assam is that state
where only 19 days a year is the average work day under this scheme and my district, it is still poor at 13 days a year.

Corruption in Assam has eaten at the roots of this scheme. The job-card holders are not given work and not paid. There is a unholy nexus amongst
the officials of the PRI institution, some politicians and bank officials they have to a great extent frustrated the scheme.

I know many cases in my constituency, Tezpur that many of the job-card holder are not paid wages since 2009. The work done is in papers only.



Some work is shown executed time and again and the money swindled by a section of corrupt officials.

The system of vigilance and monitoring is too slack. The vigilance system should be made more vigorous. The District Collectors should be made
responsible for proper implementation of the scheme.

Though Members of Parliament are Chairman of the Vigilance and Monitoring Cell of the District, their writ does not run in ground level. The
Government officials chose to go by their own system and style.

*DR. KULMANI SAMAL (JAGATSINGHPUR): The Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) aims at enhancing the
livelihood security of people in rural areas by guaranteering hundred days of wage-employment in a financial year to a rural household who volunteer
to do unskilled manual work. But the way the NDA Government is going to scrap the Act itself on the halfway is not at all a welcome step
particularly in respect of the poorer states of this country. They argue that the real ideology behind the concept is pro-poor though the mechanism to
some extent has been failed to implement it properly. In this regard, I would state some of the points like the poorer states spend lower per-capita
on MGNREGA, have higher vacancies, lower staff motivation with limited technical capacities and are therefore unable to meet the demands of the
programme. This will only be resolved by putting an effort to strengthen administration and local governments to deliver the scheme, which the NDA
Government is claiming since its new Avtar. Then where is the flaw of the scheme? 1t is necessary in part of the NDA Government to ensure efective
implementation of the Scheme.

Of course there are serious problems of corruption and weak implementation both in poor and non-poor States particularly in Congress regime. There
is ample evidence that the poor often receive less their share of wages, that payment is delayed and that corruption in the use of material in
MGNREGA work sites is on the increase. But it is pertinent to reform it with a view to re-structure MGNREGA rather than scrapping it.

If it is actually not so helpful to the rich States then restrict the scheme only to the backward states like Odisha, Bihar, Jharkhand, Chhatisgarh,
North Eastern States. The way we are taking about the use of machines definitely put some hindrance in order to employ unskilled labour. This may
lead to further rationing of work, especially in poorly governed states. In my view we should take a formidable step to ensure more effective
devolution of powers to Panchayats so that they will have real authority to identify infrastructure works and plan for MGNREGA expenditure, which
today is determined almost entirely by the diktats of the Central Government and the whims and fancies of the district magistrates.

In my view, it is not ideal to scrap the scheme. it is always to find the solution to make the scheme more efficient and people friendly and
employment generating tool in poor states.

THE MINISTER OF RURAL DEVELOPMENT, MINISTER OF PANCHAYATI RAJ AND MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): Sir, the discussion was on 'reported dilution of Mahatma Gandhi National Rural Employment Guarantee Scheme.'
More than 20 hon. Members have participated in this discussion.

Sir, you would recall that this Act came into existence during the UPA Government. In the first year -- when the UPA was in power -- the allocation
made under this Act was Rs. 40,000 crore; and it was slashed to Rs 33,000 crore. So, it is very clear now and the allegation, that we are reducing
the funding under this Act, has absolutely no base. Rather you would appreciate that in the last year, our Budget allocation was Rs. 33,000 crore.

There are four or five issues which all the Members have raised. One is the apprehension that it is being diluted. The other is that the 60:40 ratio is
also being reduced. The material component is being increased and the labour component is being decreased. The third thing is that MGNREGA may
not continue. This is also one of the arguments.

Sir, you would appreciate that till 31st October, the allocation of funds, which were released to different States, was Rs.26,711 crore which
was to be given to different States. We have also cleared about Rs.2017 crore to nine States for clearing pending wage component. That was our
priority. Those States, which were asking about the allocation of the required funds, were alleging that funds are not being released. In the last two
weeks, we had released the amount to nine States....(Interruptions)

This is a fact that this is a demand-driven scheme and allocation to different States is not the criterion. The criterion is demand-driven. But
whenever complaint comes to us that workers are not being paid for two months or three months, the blame is put on us. In the Act itself, it is
prescribed that no payment would be delayed for more than 15 days. Precisely, what has been mentioned is seven days but it can be released up to
15 days.

So, generally, the blame is put on the Ministry of Rural Development, Government of India that we do not expedite the payments. But this is not
exactly the correct position. Whenever some demand comes for the release of fund, if all the parameters are not met, if there is no audit report with
us and the other procedure, which is to be followed for the clearance of the demand, is not followed, we cannot do it. So, by and large, the States
are mostly responsible that while sending, either they do not send the complete details in the format prescribed or they may delay it on their own

part.

But still I would say that there are certain things which require a re-visit of the Scheme itself. When we talk of 100 days of labour, the last 4-5
years experience of ours is that only we could touch 50 days in a year That is the achievement up-till now. So, let me tell the House that out of
more than 13 crore identified cardholders, all of them have not been provided with employment but only 5.6 crore cardholders have been provided
with employment. One thing is that someone is requiring the employment for 30 days; and some other person may be requiring it for 40 days. By
this, if everybody is to follow that, then naturally 50 per cent of the man-days are still to be utilised.



The next issue which is very pertinent and which most of the Members have raised is about poor quality of assets. It has been thought that poor
quality can be improved only when the ratio of material component is enhanced from 40 per cent to 50 per cent. Even some Members have
demanded it to be increased up to 60 per cent.

If you see till now the utilization of material component is only 24 per cent and labour component is 73 per cent. Hon. Members are pleading that
labour component should be reduced. They can see from the data that 73 per cent of the component is still utilized for labour. There is also a
demand that under MGNREGA the component of material may be increased from 40 per cent, but if we cannot utilize more than 24 per cent, I think,
there is no argument in saying that it should be increased.

We have issued certain guidelines to increase the quality of the assets created. We have given instructions to have convergence plans. The
convergence plan has been a great success and 21 States have come forward with this. For the rest, we have been trying to make them understand
that this is the only way in which you can create good and quality assets.

You would also appreciate that our release was Rs.26,710.96 crore and through convergence we have been able to add Rs.15,000 crore more to the
works which were undertaken under MGNREGA. It means that 35 per cent of the convergence from line Department has improved the quality. It has
also broadened the activities or the jurisdiction of the MGNREGA itself. This has paid us to a great extent also.

PROF. SAUGATA ROY (DUM DUM): What is meant by convergence?

SHRI CHAUDHARY BIRENDER SINGH: Convergence means, suppose there is a water channel, which needs to be constructed by Irrigation
Department and the Irrigation Department provides only Rs.4 lakh for that, with this Rs.4 lakh it is not possible to have that water channel. So, we
have decided that the earthwork would be conducted under MGNREGA and its payment would also be made under MGNREGA. The rest of the
component, which consists of material, can be used for the water channel. That is the purpose of convergence.

My esteemed friend Shri K.H. Muniyappa was very particular that this scheme was the creation of the previous Government. The Act in this regard
was enacted by the previous Government. I would like to remind my esteemed friend that this is not the position. The entire House was unanimous
for its enactment, which means 120 and odd sitting Members from BIP were also supporting this enactment. So, you cannot make out that this is the
creation only of the UPA Government. ...(Inferruptions)

SHRI MALLIKARIJUN KHARGE : This is not fair ...( Interruptions) You should give credit to the Government that has brought the Act.
...(Interruptions)You have supported it because it is a good Act. You do not have the courage to oppose it. ...(Interruptions)

SHRI CHAUDHARY BIRENDER SINGH : Why do you doubt the intention of the present Government? All that I am saying is that the main Opposition
Party in the last Lok Sabha, that is, BJP and other Parties also were unanimous on this and one on this that the enactment of MGNREGA is for the
poor of the country. So, the credit part is not the monopoly of yours.

As for your saying that I am here becoming junior and I was very senior in the Congress Party, Muniyappaii, I know that at least for the last 30 years
you are the most senior leader from Karnataka and that too from Scheduled Caste, but Congress never gave you that status.

SHRI K.H. MUNIYAPPA (KOLAR): It has given everything for me.
SHRI CHAUDHARY BIRENDER SINGH : A man who has been a Member of Parliament six times ...(Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, let us discuss about the 193. ...(Interruptions)

SHRI CHAUDHARY BIRENDER SINGH : Should I explain? ...(Interruptions) 1 served the Congress Party to the best of my ability for 40 years together
and they did not give me, and this Party made me Cabinet Minister in 40 days. What do you want more from me? ...(Interruptions) Muniyappaji
wanted a reply from me, and this is the time that I should give a proper reply to you.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Muniyappaji is a very good friend of yours, and he perhaps prompted you to put it on record that
whatever you are today is because of Bharatiya Janata Party. Hence, he wanted you to say it. ...(Interruptions)

SHRI CHAUDHARY BIRENDER SINGH : No. There are certain Congress friends of mine, and they have said that you had the guts to take a decision
and we did not have the guts to take a decision. ...(Interryptions)

Secondly, I would also say that there are certain areas about which we should think as to how the scheme can be more effective and can be
implemented for most of the backward areas where it is needed. They mentioned about a notification dated 21 July 2014 from the Government and
stated that the scheme would be implemented in 200 districts and 2,500 blocks, and the rest of the blocks / districts would be out of MGNREGA.
This is not the exact position. The exact position is very clear. As per IPPE, the blocks, where it was assessed by independent agencies that these
are the blocks in the country where the scheme is to be intensified, and where poverty and other facilities for the population of those blocks requires
more funding and more intensive care of those blocks, we have decided that these 2,500 blocks would be taken care of and given more priority for
allocation of funds, but rest of the districts or blocks would be very much within the competence. They would remain as part of MGNREGA, and there
is no other thing to it. ...(Interruptions)

PROF. SAUGATA ROY : If you want to intensify, are you increasing the budget allocation for the MGNREGA from the existing Rs. 34,000 crore?
SHRI CHAUDHARY BIRENDER SINGH: That you would see when the Budget is presented. I cannot comment on it at this time.

SHRI K.C. VENUGOPAL : The Finance Minister is here.

SHRI CHAUDHARY BIRENDER SINGH: The Budget will be presented in the month of February. Let us have that exercise first.

You should also acknowledge that 68 per cent population of our country lives in villages. The way we treat this population should be given the top



priority in terms of housing, connectivity and any other thing which can make their lives better. This budget proposal may be explained in the next
Session. ...(Interruptions)

HON. DEPUTY SPEAKER: Let him complete his speech. Afterwards, you can raise it. I will allow you to speak.
SHRI K.H. MUNIYAPPA : I want to know whether it will be continued in all the districts where it already exists. That is the only thing I want to know.

SHRI CHAUDHARY BIRENDER SINGH: One more important thing is delay in payments. The other important thing is that there were complaints
where workers have worked about forged job cards and all that. We have streamlined the entire system. Now, the money would be directly credited
into the account of the beneficiary, and there would not be anybody in between. I cannot say whether the accounts are forged. However, as far as
releasing funds and crediting the money into the account of the beneficiary are concerned, we have taken care of them.

There would be social auditing also. In certain parts of the country, social auditing has been appreciated like anything. I have a similar experience
from the same area. I have noticed that Sarpanches can also be influential. If the Gram Sabha takes notice of this and are not driven by what the
Panchayat says, if the Gram Sabha decides as such, then social auditing can be very effective. This has been done in the case of Andhra Pradesh and
in some other States also. As far as Madhya Pradesh is concerned, they have appointed one Chartered Accountant for six to eight Gram Panchayats
who would find out whether the accounts are being maintained properly, and he could also find out from the Gram Sabha whether funds are being
utilized in the right manner. This is one step which we have taken.

As I have told you already, there are more than five crore rural households and 10 crore workers, and one in every three rural households is a worker
under this programme. It addressed at least 41 per cent of the problem of unemployment in rural areas.

Sir, the latest guidelines which we have given to the States is that 60 per cent of this MGNREGA component would be utilized in agriculture and
allied agricultural activities.

HON. DEPUTY SPEAKER: Mr. Minister, how much time do you need to complete your reply?
SHRI CHAUDHARY BIRENDER SINGH: Sir, I will complete it in two or three minutes.
HON. DEPUTY SPEAKER: We will extend the House till the Minister's reply is over. Hon. Members, you can also raise your queries.

SHRI CHAUDHARY BIRENDER SINGH: Sir, Sixty per cent of the total expenditure shall be towards creating assets directly linked to agriculture and
allied activities in the rural areas. This will allow flow of more investments into the sectors like irrigation.

Soil fertility management is the second consideration. We want that fertility should be maintained. Water conservation and afforestation will improve
productivity. When productivity is improved, there are more chances of employment. When productivity is increased, villagers can rely on agriculture.
If productivity is increased by 5 per cent or by 10 per cent, then it will not be a help to farmers. They will have to adopt other methods like
biotechnology and all that. If we are in a position to create some green houses for small farmers, their income can be multiplied. It can increase
their income by three to four times more than what it is now. There is a simple procedure for the certification of the organic crop. That can also
increase the income of farmers.

I am in Delhi for the last 30 years. In the month of February, wheat from Madhya Pradesh which is only rainfed, comes to the Delhi market. Its
cost is two to three times more than what the other States' wheat is because Madhya Pradesh's wheat has got the certification. It may not be a
certification given by the Government but it is a public perception that this wheat is rain-fed. So, no chemical fertilizer is used in the production of
that wheat. This type of atmosphere has to be created. That is why, we want to make full use of MGNREGA. This is the only way. When 60 per cent
component of MGNREGA is used for allied agriculture, it would improve agricultural production.

I would say that certain States including Kerala and Madhya Pradesh have come out with certain suggestions that there should be some more
sections of the village society which should be included in MGNREGA. There is also a proposal for dairy production. One of the proposals is that while
doing harvesting and sowing, the farmer should also be paid some allowance if he is a marginal or small farmer. He should be paid from MGNREGA
so that the cost of his production will go down. If you take the farming community, there may be 20 to 25 per cent of the total farming community
which is in a position to have surplus and can send it to the market for selling. But the rest 75 per cent of the farming community grow for
themselves. They consume of their own. So, they cannot be a partner of MSP. This is another way to help farmers. In that situation, we have
realized that MGNREGA would go a long way and the apprehension in the minds of our friends that blocks are being reduced, districts are being
taken out of MGNREGA, the component of labour is also reduced is not there. If we think, at any point of time,that certain thing not in the interest of
the poor man, we would certainly go for a change.

HON. DEPUTY SPEAKER: Shri Kharge ji.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Please yield for a minute.

SHRI MALLIKARIUN KHARGE: I have to always yield for the Parliamentary Affairs Minister.

SHRI M. VENKAIAH NAIDU: There was a mistake in the morning Resolution. Instead of 2008, it was printed as 2011. The record has been
corrected....( Interruptions)

SHRI K.C. VENUGOPAL : That was pointed out by me. ...(Interruptions)

SHRI M. VENKAIAH NAIDU: But that has to go on record.
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SHRI M. VENKAIAH NAIDU: I have not raised it. I have to put it correctly. Shri K.C. Venugopal first pointed it out.
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HON. DEPUTY SPEAKER: No comments. Shri Jagdambika Pal ji, please take your seat. Nothing will go on record.
(Interruptions) 3€»
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"The NREGA programme has helped breakdown social inequalities, empower rural people, build up rural infrastructure and review
economic growth."
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DR. P. VENUGOPAL (TIRUVALLUR): Hon. Deputy Speaker Sir, I would like to raise only one question. ...(Inferruptions)
HON. SPEAKER: I will allow only one person from each party to speak.

DR. P VENUGOPAL: You have already told the House that dairy should be included in the scope of work of MGNREGS. There is a demand for coir
industry that they should also be included in the scope of work under MGNREGS. The Kerala Government has already requested for dairy and coir
industries to be included in the scope of work in MGNREGS. Will the Minister consider including dairy and coir industries in MGNREGS?



SHRI BHARTRUHARI MAHTAB : Hon. Deputy Speaker Sir, the initial purpose of this MGNREGS was to enhance the livelihood security, to create
productive assets and to strengthen grassroots democratic setup. These are the three major things. During the NDA regime of Atalji, Vigilance and
Monitoring Committee came into existence under Rural Development Ministry.

We want to know what productive assets are being created in MGNREGS? Are you maintaining any register at district level, state level or
Union level for keeping record of the productive assets which are being created? Can you give us the status of the productive assets which have
been created during the last three years or is it just getting washed away? Lakhs of crores of rupees are being spent in MGNREGS. My only concern
is whether any productive asset is being created and whether we are keeping a register at some level for this purpose.

PROF. SAUGATA ROY : Hon. Deputy Speaker, I thank the hon. Minister for clarifying several misgivings we had about MGNREGS. The Finance
Minister said earlier and he also emphasized that there will be no dilution of MGNREGS. In spite of the circular that was issued, you have mentioned
that in 2500 blocks you will be concentrating on improving and strengthening MGNREGS.

The other thing you clarified is that the proportion of wages and materials would continue to be 60:40. You also clarified that there will be no slash
in the budgetary allocation of Rs 34,000 crore which was announced in the Budget. I thank you for the same. But till last week, several States
including West Bengal had a lot of arrears in MGNREGS. In West Bengal, the total arrears were to the extent of Rs 1,034 crore. I cannot tell the
status upto this week, but till last week in many places job card holders were not getting wages.I am told that several other States like Karnataka
also had arrears of MGNREGA allocation. They are saying that the condition is the same in Kerala also. I would like to know from the hon. Minister
whether all the dues of arrears to the States with regard to payment of wages from MGNREGA, to the job card holders have been cleared. If so,
when was it and if not, when will it be cleared?
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a1 oidl 3@ arn &, Bl A wedleie @) s e sy aen g3y dAdee wedeie A B serel af¥smuftrn sia 3 forfita 2 3185, 331 serl oRseuferl o SER ge
Afef¥aer Morsrie w1 wadele 60 wde i daz wedale 40 usdie e sme siv g Remwl § safeier & o Bar smen 8, Afdsor ast Agprer o aidl aven 8, afeas
Adforwer cdld A widae w2 oW AN I, 3AD Awol B e am G wriad @7

SHRI JITENDRA CHAUDHURY (TRIPURA EAST): I thank the hon. Minister for clarifying that there will be no dilution and the proportion of 40:60 will
be maintained. But why was this confusion created? During the last 4-5 months, a number of notifications have been issued from the Ministry saying
that certain number of blocks will only benefit out of the MGNREGA. The States have been asked to prepare the plan for the intensive blocks. The
Ministry has issued the notification to the States communicating the indicative amount within this limit. But the Government is saying that it is
demand-driven. If it is so, it may be one or it may be 100; and so, you cannot have an indicative amount or figure. By this way, the Ministry itself is
creating all the confusion. If what the hon. Minister stated here is implemented, then it would be very much helpful.

oft Qa1 Ric aocaerT (ameicuz wifea) @ Jureist FeleRT, Aoteilr sidft oft of Fuse @2 = & fp Bewe aveor 6t @id wierett ordf 8, Aftvor 52w Jen2 awor 6t o 3 S
afsferet wikd afiz Farer wekl @t war °rn e witen & smeell 81 feeme wiees 3 sceec ol ol &) sPR a3 Rpamweil &t off @ &t sme, Y 3 2w § e @i
@201 A il b 2zcen ¥ afy Aeft sl werfazur 3 #ff Jere dem fpermer #ff 523 wRIGT & WA F) FAP e sRERGP0T B fére Afsrl T woil @t ot ferer sTwer Al
Bl a1 Sisl dw uf¥er & @ &, s @1 orbt uf¥er qwren &) 7 asar § [ doma & ef¥ere aefter fow sme; 60-40 el 3 wgyer, Bt stz weeforct Jcat ol oft
anfirer fapem Sior anfge) amnft Asact rewmar 3z ot saer & e o 3)... (@)

oft 3.0z (am) & sureRier adiee, { aMuds ammeRmr A Arototler icft oft A oo agar § 5 3odf B Rwmer &t ad 2013 & Hifse e w8 wadt & 5 48 yferora
srrrstor gan 3 ad 2009-10 stererer Avuer 31 &, as wa & 5 48-49 yftror w1 srwster gan 8 & amerofter sicft Sft @t Swfteflt ablasa uz fea aar ¢ R el wASE Fwn
oI ¥eT U2 Tk gal, Aot war 3 wat fdar 3, et Prafaer g 3 & wdf uz seReT aENfiener ordf S € PR A dswm ot arf 2t At 3t wdf omanfbrenar ot &

G2t are, = e} ABtGa @ A e & v St Sifa wrse &,  gfken B et & &, St urer gat &, A ffkren B ur Zedt & iz 50-60 yftiera 3 senat s woff @t &t
381 3) 3D Aot s fere arorofter Fickt Sft aem wea 3o o 23 37...(caemor)



SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, we are thankful for the assurance given by the hon. Minister that there will be no dilution in MNREGA.
But the problem is that since it is a demand driven wage employment programme, it totally depends on the demand. There are huge arrears of West
Bengal as well as Kerala. Definitely the demand will decline...(Interruptions)

HON. DEPUTY SPEAKER: Now the hon. Minister to reply. We cannot take the time of the Private Members' Business. I cannot give you more time.
...(Interruptions)
HON. DEPUTY SPEAKER: Nothing would go on record.
(Interruptions) &€/ »

oft dierdt diyog Ris: aeroller Juresrer Sft, angviler w26l off & a8 Ridn snfdz & 3 e @ 3w & @p a8 Rais Boe 8 it do oa @6 apft sl 2000 ©is 3w 3
Semet dar fefisr fopen 2 afie 336t usch ord w18 %t o1 & oy St dlaz douleie &, 33! Wic 3 et  #dtel @ dior #dter @1 e 2, 7 a1 arT 3 ot oidl 2a1 &) @d Isell 3 2
352t 3tz off Semet 8 <ifdor saresT ART B MU PR A ©F e & Aqer o &, bon ordt &) el Fe Aten 6 @d swie siifse I ot andl, @ SerE g3 @il okt
aggarert sz oft 3 amuen) seror anearerer sz Ao § R us RBaris Avs 3 adlifds ag daz goie &) sar s Aa? goic O grefiasen 33 e & anuest acren arsan & 5 220 wds
o3¢ a2 gore B [Bama A gaot 33 e 230 & Afdvor dor amer amer =g oft war [ varer e 3 sener @1 Asenz ater yi ordl @2 A1) s 3y @ & [ Asene i
uart f&er 3t senar @ oft elsll @Y firen 3 Afdvar eiell @t Ganr dfor-cftor, are-ar aidlor 3 ordf frer 2a1 3) us Rdtemarar 2) Afdvor ahtas 2 2 5 @l of @dl vorde war #,
3D AP ugara A, 3AW aiifde waar A asdl o avdl FA Ao et A gf 8 afiz adl v wrRw &) 52 siemar F wgon argen .., (aeror)

Q). e 3R = Afdor sfla elell ait 3o ASKST ardl Y., (Eaaerar)

oft <ter®t dvog Ris 1 apr 25a wwn & gt oo ordl 3ot oY an @i et oY & ot [ gar aen 33 R goradt seren e fBrden) IR A gff Jaen et B A,
313 R dor war Ry amft off off 2ol @t dor Brsrarn 3 e doner G an arorolle 2 i 2 oft o wdl, ... (s

Gl FHiorer 2RI 2 3 ol b o 3 dre doner wae 3)...(wiaenor)

16.00 hrs

oft dierdt dfvog Ris 1 & as aosorr asen § v 2013-2014 3 Ase domer @t storeon B et 2894 wdts wud Reftar 52 o1 afie anft 2014-15 e ordl gan, 3 e sa dxe
dorret @Y 3745 wAs wud Peftar w2 g 3. (caumer)

off var.vaegafern (aifdifeiar): aay sards & apft aas ol fren, srasrerard) @ .. (suaener) aai Ay 3 Aas @A) s1a A gorra B Roree A &, gai Ay A A Y
....(wraemror)

oft <iterdl diyag Riw : van arrerofter 3163 of 2s oft woar fp SN it fgee it &, ot @o1s Poord v st & & ordl 22 sicen &) 4 Arerofter g2 @ amen arsan § e
Yot et uz s91d) 3Rl wi 2Pre Aordel Roanr gar & 321 As, 2o, As Aafier 32 g SNt ot w@r &, ol 321 atia 3 ge &, 7 A & R gw oW A & it s s
3 oror? ordl AREY, Aiftpal dis dafeier v Ve ww & w1 Awi¥rere Y i &, B 3 swiel el aidl S A sAifee dol was war By amferd sPicar aft der 8, s
3orcbt 397 8ft 40, 50 =n wep 3 et A, W @15 oWl [ a8 ow #even & asd ge 3 st saer ds Budiioe @1 e Shsal & wifder Gt 2 i 3ud Detega ol sary
fo1e aredy s &, 35 wadloe ds RBudiioe @ Gan axol Aol & dendt 3 st & iz wat fen &



